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�वा��य और प
रवार क�याण म�ंालय 

(भारतीय खा�य सुर�ा और मानक �ा�धकरण) 

अ�धसूचना 

नई �द�ल�, 4, नव� बर, 2015 

 फा.सं.एफ 1-61/एफएसएसएआई/सं,य.कारबार सीएसी/आरईजी/2015.- भारतीय खा�य सुर�ा 

और मानक �ा�ध करण (के3 45य सलाहकार स7म 8त  के कारबार का स,ं यवहार) 9व8नयम, 2010 का 

और संशोधन करन े के 7लए 9व8नयम< का 8न=न7ल>खत �ा?प, िजसे भारतीय खा�य सुर�ा और 

मानक �ा�धकरण के345य सरकार, के पवूA अनुमोदन से, भारतीय खा�य सुर�ा और मानक 

अ�ध8नयम, 2006 (2006 का 34)  कC धारा 11 कC उपधारा (5) के साथ पFठत उH त अ�ध8नयम 

कC धारा 92 कC उपधारा (1)  और उपधारा (2) के खडं (ख) �वारा �दKत शिHतय< का �योग करत े

हुए, यथा अपेM� त, उन सभी ,यिHतय< कC जानकार5 के 7लए �का7शत Oकया जाता है, िजनके उससे 

�भा9वत होन ेकC संभावना है और यह सूचना द5 जाती है Oक उHत �ा?प 9व8नयम पर उस तार5ख 

से, िजसको उस राजप� कC �8तया,ं िजसमQ यह अ�धसूचना �का7शत कC जाती है, जनता को 

उपलRध करा द5 जाती हS, साठ Fदन कC अव�ध कC समािTत के पU चात 9वचार Oकया जाएगा ।  
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 कोई आ�ेप या सुझाव, य�द कोई ह$, को मु&य काय'कार� अ)धकार�, भारतीय खा/य सुर�ा 

और मानक 1ा)धकरण, खा/य और ओष)ध 1शासन भवन, कोटला रोड, नई �द�ल�-110002 को 

भेजे जा सकेग: । 

 

ऐसे आ�ेप$ और सझुाव$ पर, जो इस 1कार >व?न�द'@ ट अव)ध कA समािC त से पूव' उF त 1ाGप 

>व?नयम के संबधं म: Iकसी J यिF त से 1ाC त Iकए जाए,ं खा/य 1ा)धकरण /वारा >वचार Iकया 

जाएगा । 

1ाGप >व?नयम 

1. संN� C त नाम और 1ारंभ- (1) इन >व?नयम$ का संN�Cत नाम भारतीय खा/य सुर�ा और मानक 

1ा)ध करण (केO P�य सलाहकार सQम ?त  के कारबार का सJं यवहार 1IR या) संशोधन >व?नयम, 2015 

है। 

(2) ये उनके राजपT म: 1काशन कA तार�ख को 1वVृत ह$गे । 

2.  भारतीय खा/य सुर�ा और मानक 1ा)ध करण (केO P�य सलाहकार सQम ?त  के कारबार का 

संJ यवहार) >व?नयम, 2010 म:, J यय$ कA 1?तप?ूत' से सबंं)धत >व?नयम 14 के W थान पर, 

?न� नQलYखत रखा जाएगा, अथा'त ्:- 

“14. J यय$ कA 1?तप?ूत': (1) केO P�य सलाहकार सQम?त के सदW य$ को 1V येक बठैक म: उपिW थत 

होने के Qलए 1V येक �दन या उसके भाग के Qलए चार हजार ]पये कA बठैक फAस का संदाय Iकया 

जाएगा परंतु रा_ य$ या संघ रा_ य�ेT$ के खा/य सरु�ा आयुF त या कोई अO य सदW य जो सरकार 

कA सIRय सेवा म: है या कोई परा राि_ यक अपन ेअपने ?नयोजक से अपने याTा भV ते और महंगाई 

भV ते का दावा करने के हकदार ह$गे । 

(2) अO य सदW य वा>ष'क याTा भV ता और ?नवा'ह भV ता  के Qलए भी हकदार ह$गे । ‘बठैक फAस’ 

1V येक दो वष'  म: 1ा)धकरण /वारा उपयुF त Gप से पुनर�N�त कA जाएगी । 

   [9वWापन 314/असा./187-0/15(247)]  

आशीष बहुगुणा, मु& य काय'कार� अ)धकार� 

�टCपण - मूल >व?नयम भारत के राजपT, असाधारण, भाग 3, खंड 4 म: अ)धसचूना सं.  

1-61/एफएसएसए/2009-डीएफF यूसी, तार�ख 4 माच', 2011 म: 1काQशत Iकए गए और  

1-61/एफएसएसए/2009-डीएफF यूसी, तार�ख 12 माच', 2015 /वारा संशो)धत Iकए गए । 
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MINISTRY OF HEALTH AND FAMILY WELFARE 

(Food Safety and Standards Authority of India) 

NOTIFICATION 

New Delhi, the   4th November, 2015 

F. No. F.1-61/FSSAI/Tr.Business CAC/Reg/2015. The draft of the following regulations, further to amend the 

Food Safety and Standards Authority of India (Transaction of Business of the Central  Advisory Committee) 

Regulations, 2010, which the Food Safety and Standards Authority of India proposes to make with the previous approval 

of the Central Government, in exercise of the powers conferred under sub-section, (1) and clause (b) of sub-section (2) of 

Section 92  read with sub-section (5) of Section 11 of the Food Safety and Standards Act, 2006 (34 of 2006), is hereby 

published as required by sub-section (1) of section 92 of the said Act, for the information of all persons likely to be 

affected thereby, and notice is hereby given that the said draft regulations shall be taken into consideration after the 

expiry of a period of sixty days from the date on which the copies of the Official Gazette in which this notification is 

published are made available to the public; 

 

 Objections or suggestions, if any, may be addressed to the Chief Executive Officer, Food Safety and Standards 

Authority of India, Food and Drug Administration Bhawan, Kotla Road, New Delhi- 110 002; 

 

 The objections and suggestions, which may be received from any person with respect to the said draft 

regulations before the expiry of the period specified above, shall be considered by the Food Authority. 

  

Draft regulations 

1. Short title and commencement. – (1) These regulations may be called The Food Safety and Standards 

Authority of India (Transaction of Business of the Central  Advisory Committee) Amendment Regulations, 

2015.  

(2) They shall come into force on the date of their publication in the Official Gazette. 

2.  In the Food Safety and Standards Authority of India (Transaction of Business of the Central Advisory 

Committee) Regulations, 2010,  for the regulation 14, relating to reimbursement of expenses, the following shall 

be substituted, namely:- 

 “14. Reimbursement of expenses:.- (1) The Members of the Central Advisory Committee shall be paid a sitting 

fee of four thousand rupees for each day or part thereof for attending each meeting, Provided the commissioner 

of Food Safety of  the States or Union territories or any other member who is in active service of the 

Government or a parastatal shall be entitled to claim their Travel Allowance and Dearness Allowance from their 

respective employer,  

 (2) The other member shall be entitled to reimbursement of actual travel and subsistence expenses. The ‘sitting 

fee’ may be suitably revised by the Authority every two years”. 

ASHISH BAHUGUNA, Chief Executive Officer 

[ADVT. 3/4/Exty./187-0/15(247)] 

Note. - The principal regulations were published in the Gazette of India, Extraordinary Part III, Section 4 vide 

notification number F. No. 1-61/FSSA/2009-DFQC, dated 4-3-2011 and subsequently amended vide  

F. No. 1-61/FSSA/2009-DFQC, dated the 12th March,  2015. 
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